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( By Hon'ble Mr. Justice U.C.=rivastava,vc)

The applicant who

Extra Departmental Stamp Vehdor in Dilkusha Post Office

Lucknow, was deployed to work as Outsider postman, he

engaged the applicant on 11:3.1991 to work in his place

as his substitute on his rigzk and responsibility. The

said Uma Shanksr Awacthi was relieved from the postlof

Outsider postman, he joined

Ttamp y¢nior on 6,7.1992 tkireby velieved hiz substitute.
Thus, the <dpplicant worked &s a “ubstitute of said

[
Uma Shanker Awacthi more than 1 year on the risk and

Ve T

responsibility of said Ums

allowed to continue medning

duly recogniced Ly the department itself, The ssid

!
[

Uma Chanker Awasthi passed the departmental examination

for postman and was orlered |to be relieved immediately

to enable him to joinm the trsiring on 3.8.1932 i.e.

s of .the o .
within a monthxaﬁgax relleﬁiﬂ@x of the applicant from

the said post. One <arwan X mer .2.D. Tstamp Vendor,
was ordered to relieve sir zﬁa Shanker awésthi 2nd work
on the post of E,D.%tanp Vedhor.Dilkusha. Sri Carwan
¥umar was 8ska2d to provide his substitute for the pocst

E.D. Stamp Vémdoy,.qnq as the Sarwdn Xumzr failed to

|

I
join at Silkusha Post Officq, the Sub Poztwmestz=.,

>iliucha port Office relieve

thanker Awacthi. He was

™

was appointed as Substitute

his post of Extr2 Departmental;

thereby, his @ppoircment wars

sri Umd Shanker Awasthi for
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~isputes «wct and =21s0 the cepantme=ntal circular,

Y2t another sabstitute, Jndoubtaodly, che nans oF

-~

arqsiicent has ndt be:sn spongorsd ﬁ

exchance that is why he could not

heve bein given

. - \
agrointwent. It has not oeozn gtate

that the nam> of Zushil Kumar ..Justh
Dy th=2 emdroymnert sxcrange and thad!
has been givan Lo him. 41

it nas bezn »rovided on. ko hag Wor
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~waschi only for 3 f2u 3,5 i
done ans clioged him to nominats anosch 2k
£ eccenting the nominztion the é?;«at~¢n§
c.neidered theo Cusse OF zre2 ooHoligen

-4 "yasrisnce DT U=z yeSL O u-h

L23daar @INSin e s made, L8 L c©
ch2 ram-s CF the anplicant fFrom amos Ly o

andouotedly, under the sct, chz nan. OF

&y ysine

training. 3ri ura shanker Noristhi szovided Liashil

iy che employment

by re -zspon
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the applicant has approached %he tribunal claiming his

)
Ze fhe resoondents have oopoced the claim of the

he#s bzsn s>onsorad
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: 0] - \ » - . -
right for regularisation and tns somaflts OfF the Industrial




